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CENTRAL ADMINISTRATIVE TRIBUNAL, 
JODHPUR BENCH, JODHPUR 

ORIGINAL APPLICATION NO. 157 OF 2006 

Date of Order : 27.01.2010 
CORAM: 
HON'BLE JUSTICE S.M.M. ALAM, JUDICIAL MEMBER 

Smt. Kamlesh Devi MES No. 195537, W/o Late Shri Rajendra 
Singh ·aged about 31 years, R/o Quarter No. 302/3 Lancer Line, 
Jodhpur, at present employed on the post of Female Mazdoor 
under AGE E/M-III Garrison Engineer (Army) Utility, Jodhpur . 

.... Applicant 
For Applicant Mr. B. Khan, Advocate 
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VERSUS 
Union of India through Secretary to the Ministry of 
Defence Government of India, Raksha Bhawan, New 
Delhi. 
The Commander Works Engineer (Army), Multan 
Line, Jodhpur. 
Garrison Engineer (Army) Utility, Multan Line, 
Jodhpur, C/o 56 APO. 
Garrison Engineer (Army) Central, Multan Line, 
Jodhpur. 
BSO (Army) Central, MES, Jodhpur. 

... Respondents. 
For Respondents Smt. Kausar Parveen, Advocate. 

ORDER {ORAL) 

This OA has been preferred by Smt. Kamlesh Devi, 

MES, working on the post of Female Mazdoor under AGE E/M-

III Garrison Engineer(Army)Utility, Jodhpur claiming following 

reliefs :-

"(i)That the impugned order Annexure A/1 dt. 17.6.2006 and 
Annexure A/2 30.1.2006 may be declared illegal arbitrary and 
without jurisdiction, the same may be quashed. 

· , (ii)That the respondents may further be directed to allow the 
: applicant to retain I continue her present accommodation No. 
· 302/2 Type I. 

(iii)That the respondents may further be directed to refund the 
amount deducted from the salary of the applicant in pursuance 

. of impugned order Annexure A/1 and A/2 with interest. 

(iv)Any other direction or orders may be passed in favour of 
· the applicant which may be deemed just and proper under the 

, facts and circumstances to this case in the interest of justice. 

(v)The cost may also be awarded to the applicant". 

2- It has been submitted by the' respondents Lawyer 

that $0 far reliefs No. 1 and 2 are concerned the same have 

already been granted to the applicant by the department as the 
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impugned order dated 17.6.2006 (Annex.A/1) as well as the 

order dated 30.01.2006 (Annex.A/2) have already been 

withdrawn by the authority concerned and the applicant has 

been permitted to continue in the quarter occupied by her. The 

learned Advocate of the applicant also informed the Court that 

both the reliefs (relief No. 1 and 2) have already been granted 

to the applicant and the applicant has been permitted to 

continue in the quarter previously occupied by her. However, 

the learned Advocate of the applicant submitted that so far relief 

No. 3 is concerned, the same has not been granted as yet. In 

reply to this submission, the learned Advocate of the 

respondents submitted that the purpose will be served by 

making observation that on filing representation by the 

applicant the authority will consider the claim of the applicant 

with regard to relief No. 3. 

3- In view of the fact that the applicant has already 

been allowed by the authority concerned to continue in quarter 

No. 302/2 Type-I, occupied by her I am of the view that this OA 

has become infructuous. I am further of the view that so far 

relief No. 3 is concerned the purpose will be served by issuing 

direction to the respondents to consider the claim of the 

applicant if any representation is filed by the applicant in this 

regard within a period of one month from the date of receipt of 

this order and if such representation is filed, the respondents 

shall dispose off the same within 60 days from the date of 

receipt of representation. 

4- With the above observation and direction this OA 

stands disposed of. 

~ 
(Justice S.M.M.Aiam) 

Judi. Member 
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CENTRAL ADMINISTRATIV~ TRIBUNAL, 
JODHPUR BENCH, JODHPUR 

ORIGINAL APPLICATION NO. 157 OF 2006 

Date of Order: 27.01.2010 
CORAM: 
HON'BLE JUSTICE S.M.M. ALAM, JUDICIAL MEMBER 

Smt. l(amlesh Devi MES No. 195537 W/o Late Shri Rajendra 
Singh aged about 31 years/ R/o Quarter No. 302/3 Lancer Liner 
Jodhpur/ at present employed on the post of Female Mazdoor 
under AGE E/M-III Garrison Engineer (Army) Utility1 Jodhpur . 

.... Applicant 
For Applicant Mr. B.Khanr Advocate 

1-

2-

3-

4-

5-

VERSUS 
Union of India through Secretary to the Ministry uf 
Defence Government of India 1 Raksha Bhawanr New 
Delhi. 
The Commander Works Engineer (Army)r Multan 
Liner Jodhpur. 
Garrison Engineer (Army) Utility/ Multan Liner 
Jodhpur1 C/o 56 APO. 
Garrison Engineer (Army) Central/ Multan Liner 
Jodhpur. 
BSO (Army) Central 1 MESr Jodhpur. 

... Respondent~-;. 
For Respondents Smt. Kausar Parveenr Advocate. 

ORDER (ORAL) 

This OA has been preferred hy Smt. Kamlesh Devi 1 

MES 1 working on the post of Female Mazdoor under AGE E/M-

III Garrison Engineer(Army)Utility 1 Jodhpur claiming following 

reliefs :-

2-

"(i)That the impugned order Annexure A/1 dt. 17.6.2006 ar..-! 
Annexure A/2 30.1.2006 may be declared illegal arbitrary P!1d 

without jurisdiction, the same may be quashed. 

(ii)That the respondents may further be directed to allow the 
applicant to retain ;continue her present accommodation No. 
302/2 Type I. . 

(iii)That the respondents may further be directed to refund the 
amount deducted from the salary of the applicant in pursuance 
of impugned order Annexure A/1 and A/2 with interest. 

(iv)Any other direction or orders may ·,e passed in favour of 
the applicant which may be deemed just and proper under ;•IJ ;• 
facts and circumstances to this case in the interest of justice. 

(v)The cost may also be awarded to the applicant". 

It has been submitted by the respondents Lawyer 

that so far reliefs No. 1 and 2 are concerned the same have 

already been granted to the applicant by .:.-1t> department as the 
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impugned order dated 17.6.2006 (Annex.A/1) as well as the 

order dated 30.01.2006 (Annex.A/2) have already been 

withdrawn by the authority concerned and the applicant has 

been permitted to continue in the quarter occupied by her. The 

learned Advocate of the applicant also informed the Court tho': 

both the reliefs (relief No. 1 and 2) have already been granted 

to the applicant and the applicant has been permitted to 
... 

continue in the quarter previously occupied by her. However, 

the learned Advocate of the applicant submitted that so far relief 

No. 3 is concerned, the same has not beE'.n granted as yet. In 

reply to this submission, the learned Advocate of the 

respondents submitted that the purpose will be served::~-
making observation that on filing representation by the 

applicant the authority will consider the claim of the applicant 

with regard to relief No. 3. 

3- In view of the fact that the applicant has already 

been allowed by the authority concerned to continue in quarter 

No. 302/2 Type-I, occupied by her I am of the view that this OA 

has become infructuous. I am further of the view that so far 

relief No. 3 is concerned the purpose will be served by issuing 

direction to the respondents to consider the claim of the 

applicant if any representation is filed by the applicant in this 

regard within a period of one month from t~e date of receipt.~ 

this order and if such representation is filed, the respondents 

shall dispose off the same within 60 days from the date of 

receipt of representation. 

4- With the above observation and direction this OA 

stands disposed of. 

?)­
(Justice S.M':M .Aiam) 

Judi. Member 
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